TS 3T rfastor, @ ~aradls, Aa1s
IN THE INCOME TAX APPELLATE TRIBUNAL
‘B’ (SMC) BENCH : CHENNAI

At rergH f. FAver, @ &g
BEFORE SHRI ABRAHAM P. GEORGE, ACCOUNTANT MEMBER

3T 319TeT H./1.T.A. No. 197/Mds/2016.
faeiRor a¥ /Assessment year  : 2010-2011

Shri. M. Muthukumar, Vs. The Income Tax Officer,
No.20/28, Periyar Salai, Non Corporate Ward 3(4)
Teynampet, Chennai 600 034.

Chennai 600 018.

[PAN AOXPM 3160Q]

(3rdiemeff/Appellant) (v<adt/Respondent)
rdtemeft &r 31X 8/ Appellantby ¢ None

Tcg T $r 31X ¥ /Respondent by :  Shri. Supriya Pal, IRS, ICIT.
geAars @I d{r@/Date of Hearing : 09-01-2017
"IYOTT I IR /Date of Pronouncement : 09-01-2017

3MEr/ORDER

I found that the appeal was earlier posted for hearing on
13.10.2016 and at the request of the Id. Authorised Representative
for the assessee, the case was adjourned to 09.01.2017 i.e. to-day.
When this appeal was called up for hearing, none appeared on behalf

of the assessee nor any adjournment request was received. In the
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circumstances, I am of the opinion that the assessee is not interested
in prosecuting the case. Following the decision of the Delhi Bench of
the Tribunal in the case of CIT v. Multiplan (India) Ltd. (38 ITD 320)

(Del), 1 dismiss the appeal filed by the assessee, for non-prosecution.

2. In the result, the appeal filed by the assessee stands

dismissed.

Order pronounced on Monday, the 9™ January, 2017, at Chennai.

sd/-
(3rsmEH Y. SAvet)
(ABRAHAM P. GEORGE)
IET HEEA/ACCOUNTANT MEMBER

UeaTs/Chennai

fesTier/Dated:9th January, 2017.
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